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Advertisement

Delhi State Legal Services %&uth ority invites application from eligible Indian
Nationals for selection/appointment on the post of two Chairpersons, Permanent
Lok Adalats (PUS) established under Section 22B, Legal Services Authorities

Act, 1987 functional at Mata Sundari

Road, ITO, New Delhi for a period of 02

years as per the following terms & conditions :-

Terms & Conditions:

The eligibility criteria under
Authorities Act, 1987, as follows:-

1. A person who is, or has been,

or has held Judicial Office higt
be entitled to be a Chairmla.n of

The imitial appointment for Cl
shall be extendable at the EHiscr
the Delhi State Legal Services
years. Thus the total period
attainment of the age of 64 for
Court Judges, whichever is ez
appointment. 5

3. The selection may be made
applicants in consideratim;q ZO1
to be constituted by the Hon
Services Authority.

Section 22B (2) (a) of the Legal Services

a District Judge or Additional District Judge
ler in rank than that of a District Judge shall
"the Permanent Lok Adalat.

hairpersons shall be for 2 years only, which
etion of the Hon'ble Executive Chairman of
Authority for a further maximum period-of 3
of office shall not exceed.5 years or the
DH]S Officers and 67 years for retired High
alier and they shall not be eligible for re-

on the basis of general reputation. The
1e shall be called for interview, a Committee
ble Executive Chairman, Delhi State Legal
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{Constituted Under the ‘Legal Services Authorities Act, 1987', an Act of Parliament) ( ;‘?»_:‘l\\“% /
Under the Administrative Control of High Court of Delhi ?k&@ , %‘34
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-~ 'Mhe terms & conditions off service of Chairpersons of the Permanent Lok
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Adalats (PUS) including thfi resighation and removal of such persons shall
be governed by the terms & conditions outlined in Notification F No.A-

. 60011(3)/2001-Admn. III (LLA)| dated 2 January, 2003 of the Ministry of

Law and Justice, Government of India and other relevant rules applicable
to-the Government Servants in-force.

. The Chairperson before appointment shall have to take an undertaking

that he does not and will not have any such financial or other interest as is
likely to affect prejudiciallyhis functions as such Chairperson.

. If any, Chairperson, PLA (PUS) fails to join within the stipulated period,

the Hon'ble Executive Cha.lrm an, DSLSA shall be competent to appoint
any other person from theavailable waiting list of Chairpersons.

. The applicant selected for the .post of Chairperson shall submit the

statement of property in detail before taking over charge within 10 days of
publication of the final selpction list, failing which the appointment shall be
deemed cancelled.

. Elgible applicants may submit their application in the prescribed format

(Annexure-A) complete !in ] respect and sent it on email address
estabwing-dslsa@nic.in from their email 1Ds latest by 06.11.2015.

. Applications which are ;inco plete or received after the last date of

submission of application ishall not be entertained.
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Annexure-A
Application (Profog‘mar) for the post of Chairperson,

10.

11.

" Post held at the time of reti

Perm}anuent Lok Adalats

(Established under section} 22-B of the Legal Services Authorities Act, 1987)
(To be fi{led personally by the applicant)

(Capital Letters)

Father’s/Husband’s Name:..

Present Address:...........ou.....
Permanent . |
Address: .. eeeeesrneennns fevernes

-------------------------------------------------

Date of Birth(dd/mm/yiy):....

Date of Retirement from Juc

Disciplinary action/criminal
taken during service/preser
Affidavitio. i e

Experience if any of having

------------------------------------------------

Educational Qualification:...
|

Any other special qualifﬁéat

------------------------------------------------

---------------------------------------------------------

Self attested
.......................................................... photograph

---------------------------------------------------------

-----------------------------------------------------------------------------------

-----------------------------------------------------------------

--------------------------------------------------------------------------------

case, if any,
tly pending, provide details on

------------------------------------------------------------------------------

-------------------------------------------------------------------------

------------------------------------------------------------------------------

-------------------------------------------------------------------------
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"////1/2 Present EMpIOYMENt, if 8NY, iur v mseesesseneser e crcresses s e sssssassssssoseans
4 (if yes, submit No Objection Certificate)

13.  Details of Property:.....;.......] reshesressississestesAebo e ntaeeeaeaassentenaenabesteate shasareeserneeenanes
(To be submitted by the cz’?ndidates, finally selected, before the joining)

14. Details of Family Members

t
Date: ;
Place:

H
'
H
i
i

Note: Applicants are advised to e:

----------------------------------------------------------------------------------

Signature of applicant

cercise due diligence in filling the applications

as the DSLSA reserves the! right to accept any additional/amended/revised

application.
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